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MUMBA! BENCH 
LA. 36 of 2003 In 
it a cno annng en, .Q,' 'A &1t''%S 

DateofDecjsjon :12.06.2003 

Mr. Dr. R. P. Ral 	 : Applicant (s) 

Mr. SP, Saena & M& W G. 	: Advocate for the Applic?rit (s) 

Versus 

&. a,. 	 • nUion of India uo na. 	 n
fl

e spondent (s)  

; Advocate for the Respondent (s) 

COtAM 

THE HON'BLE MR. A. S. SAi€&UIVI 	: MEMEER W) 0 
pq n 

 

	

C. 	 . MEMuP 

	

. 	ate was S S S S 	• S 	 'asSve— • t 

Whether Reporters of. Local papers may he allowed to see the judgment? 

To be referred to the Reporter Cr not? 

: Whether their Lordships wish to see the fir copy of the jwtgrnerit7 

4. Whether it needs to he circulated to other Renches of the  Tribunal? 



Dr. O. D- flP  fl I 	ai 

Senior Lecturer, 
National Defence Academy. 
ithadakwasla, Rune - 23. 

Advocate Mr. S. P. Saxena & Ms. N. Gobtid 

V Cl 01.10 

1. 	Union of India,. 
- .i. -. iiisuugii the e-ietaiy, 

Ministry of Defence, 
New Delhi- 11. 

O 	hlfl.ha n.- r-4-"-- 4.,, 	.s .j¼. LISA C.#VhJA C 

Military Training, 
Army Headquarters, 
New Delhi - Il. 

3. 	'the Commandant, 
National Defence Academy, 
Li-,.,.A 	L o.,., - n fl1ACCSYV 	s LLSfl# 	'J 

- Applicant - 

- Pna.......-..4a 4.., - i"_IAA'.flA1 L.O 
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(Decision by Ckculationi 

ORDER 
ItS 36 of 2003 

In 
1 A COOtOflflfl - .&a. - -- 0* — — - — 

Date; i/fl003 
Hon'bie 5hz-i, A. S. Sanghvi 	Member (J). 

The review is moved by the original applicant of the O.A. for 

correction of a date mentioned in the judgment delivered on dated 

21.3.2003. According to the review applicant the date mentioned 
- 	0 0 	St. r 3  r - 	•t_ 1r-- - 	r tst :,.4 	--a. ....__1_j. 4. aS 	in 	azu pcira. 1.C, we ldsbL paia Os use juuglrient. vugni. cO 

be 8.3.86 and the same appease to have been written by clerical 

mistake in view of the discussion in para 7 of the judgment. 

IS 
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We have gone through the judgment and we agree with the 

review applicant' s submission that the date is written by mistake. 

The applicant was entitled to be promoted as Sr. Lecturer w.e.f. 
8.3.86 and 	i-C 	QOA.._ 1 	. 	a-.: flOt. irnm o.o,j-r and Shie tisiS is a uwfleaj flh1Stcty,c,  in 

mentioning the date we allow the review aoolication and direct the 
£1 

Registiy to correct the date as 8.3.66 Instead of 8.3.94 mentioned in 

0 	udget 	cefied copy gvethe 10th line of para 1 	 m 	rt 	 n, 

any, also be called for and corrected accordingly. 

The R.A. stands disposed of with this direction. No costs. 

 

(G. C. Srivastava) 
Member (A)  
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(A. S. Sanghvi) 
Member (J) 
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